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IN THt central AOPHNISTRATH'E TRiBtlMAL

PRINCIPAL BENCH
NCy OELBI

0«A. No, 1S52/94

Nau Delhi dated the 31th Ray, 1995

Hon*bl3 Sint.Lakshmi Suaminathan, Rembar (3)

Or.S.K. Khosla,
r/o [<D/44-«, OOA (MS) Flats,
Ashok Vxhar Phasa-I,
D9lhi~52

(By Advocata Shpi C.B.PiHai ) Applicant

Vs.

Union of India, through

1. The Sacratary to the Gout.of India
Department of Animal Husbandry and'Oairyino
NtC"osKl!i ehauan,''"'-

Gout.of India,Rinxstryof Personnel, Public Grisuancas
and^, ansions (OeDartment of Personnel ^
Iraxning), North Block, Msu Ogihi_i

ents

fL counselfor ohrx Radhau Panxkar

ORDER (ORflf)
.iwnilfc,! mUbi.i, , HI, nfc,

£ Hon'bleSmt .Lakshmi Syaminathan, Rember (3) ^

Learned counsel for the respondents has
submitted latter dated 30-5-1995 together with the

statement on behalf of the respondents. Is is seen
from this statement that the reliefs nrayed for in
the O.M. have been granted. These haue hogn shown
to the learned counsel for the aoolicant, who also
agrees that this OA has now become infructuous. The

letter alonguith enclosure is taken on record.

the aboue circumstances, this
O.A. 13 dxsmxssed as hauing become infructuous. No costs
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(Lakshmi Suamioa.thim )
R^pber (3)


